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CINTRAL AOMINISIRATIV:S TRI3UNAL LUCKNOW 33KCH LICKROW

oricinal A»plication No. 517 of 17931

. . . . ¢ o A‘:\‘._f;)l iC :l}'itS

Agharfi Lal o Oth=ars . .

. o « » R2sproniants

Unio>n of India &% Otlers .

ton'ble Mr. Justice U.C.Srivastava,VC

Mr. K. Obayya, Membar (A)

Fon'ble
( 3y Fon'ble Mr. Justica U.C.Srivastava,VC)

All the aoplicants ware irntially a joirt:! as
cisdal labour in class IV employment in the Construction

Orvanisation of Nortr-Zast:rn Railway detws22 th: yz2ars
1975 to 1380 anl thay continuel to work as sach un’ it

'roc promotion in II . osc

a~rzars trey weres @ iven class 111
in the Construction Or:anisition of North lastern Railway.
+ for a faw

Trey wer: _rorot21 batw2en 1385 to 1987 oxc2;
1338 or .33 v tla2
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ersonrs who wer: rromotal in
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fulfilla? the olucational juilifications ot class 1
.osts, i.e. skillz2l workman. ite ‘rievanca

is that tra last faw y2ars ttay rave
2 guffic it ox,

ariznce, 24t

class III yosts anl Fave ainz
trey ar: not bein: r= ulariszsi. Alttouw |, th2 Gilway
Do ozlacisatin

3pard's lestter lated 12.1.13385 sarctior:l o:

whoap oty oacor o g eT

ir class III and not im class IV fror
Fad bean yromot:l anl th: lailway Alminiscratiorn Yas 1.3
issue 0

LA [0

rot acts? uron its own letter whick it Fas 4o
Court in tta

(64

.2rgaancz of liractions iven oy th2 3u;r=2m
tarnx?

cas2 >f Fraralal Rai Vs. Union of Ir lias wvrick in ot

follow:!l yet anothoer

in tY 2 Cgss of In'ra Pal

trer=zafter, a3
23.11.7135, whict was issuz’ oy tb=» Ruiilway 3oarl after

thr Surreme Court Docisisn lirzetdtbat thz comoine.
saninrity list of o, @ lin2 _rolect cascal lan ars an
_ Corcle 2/-
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3.G. Construction

_r2jact masaal labour is to
to b2 .rajarel livision wisz, ':;artwent-wiss an .

2

cita: ory wise arl on the basis for thz same 13i? lOoWk .
anl wittwtr:s2 lavartments, th2 seniority list was

7 aceorlin to eaterory wise. Azgcoriin €2 the

prerare

a;licant, tr= ap licantgwer antitlal for racularisation
but th2y have not basn aiularisazi anl that's why thay
tava an-roachzl the tribural.

2. Tha rasponlents Pava resiste! tre claim of

3

tra a- licants :1lza.lin’ that tle 3,G. Cornstructiosr casual
libour, of various branches will belconsiierei for
r=¢ularisati®»n and aosor;tion after screnin: by ttr2

5~2n line livision/units &n th2 basis of comdinel
seniority le:anlin- uron the total number o>f Tays of
service put in py tre canlilate in @ 20 lin> »reanisstcion
(maintenancz2) anid in 3.G. construction or- anisatinn as

11 tbk=s _osts in ;roja2ct arz work cPér::E ;ost for tr=
fixed _2ris’. 2wsariin: tra 2lucational gualification
some of them 10 not fualfil tte criteria. Yey war2 ini-
tially encaged as un-skilles? casual Khalasi and
subsaquently they wer:s ,romotel as semi-skill=21 casual
labour on albtoc basis arl ther=after thay w2re a:.ain
~romote? as skillal casualf@lasi wr:ly on a2 toc 2isis
anl tentative arrancemant.  JFay are to o¢ consilora?
first for ra-ularisation in class IV am' woen thalrc toro
comes i’ is only tharzafter,th2 aqaesti.n i thelr
considaration for any othar ‘osts can D2 corsifare
.two of suct casual labours tavae alpea’y D:=zn cunsitar:
for racalarisation irn class IV and 'they tave o2en

consaquantly raculariszl. Accorlim to tr2 Railway 30a-
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letter issued in persuance of the Suonreme Court Zecision,
list has been prepared of those who are in em»sloyment on

the proisct, and the promotion/r=gularisation will be done

in accordence with rules. ohs facts as stated, make it

clear thet the applicants bave been working before 1.1.1981

and ¢s such their cases should have been considered for

regularisation in accordance with scheme laid gdown by the

.{ailway Administration. So far the regularisstion of

class IV of the applicants is concerned, in view of the
facts, that the applicants heve cained experience znd hzve

bzen working since luong in Class III posts, the R

Wil & -
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ziluey
Administretion should have be:n done it by this

they have not ddne. After cegularisation of cless 1V,

obviously, cheir cesec for r

“

gularisation in Class 1IiI posts
will aleo be conaidered in accordanc~ 97th mnygincinles

"
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Aswn in persuance of the Cupreme Court Lecision. accoriinl

-

the respondents are directed to consids: the c-s¢ of :he

-

anplicents within 13 period thres months for re ulzrisscicn
in- class IV posts =rd thereafter, trey will considcr their
craim for recularisation in class III posts in @ccoraznce

with law and in the lighc of direc:tion givsn by the
Reilway Board andé thz scheme framsd by the Reilway
Administration. s the asnlicants haveworked sim= long and

the «ailway administretion hes taken work £ rom them c¢s such,

thers is no _.uesstion ¢f throwing &ny of them out of job.
.ith these observationsg, the applicatiun is dig.sosed OF
fincdlly. Yo opder as to costs.

¢

Member

A} Vice-Chzirmwan
Luckrow Dateds 9,.,12.1222,

(R4A)



